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LOK SABHA 

Saturday, February 2, 1980/Magha 13, 
1901 (Saka). 

'The Lok Sabha met at, Eleven of the 
Clo(.'k 

[MR. SPEAKER in the Chair] 

MEMBER SWORN 

Shri Rama Chandra Rath (Aska) 

QUESTIONS OF PRIVILEGE; 

(i) ALLEGED DEROGATIRY REMARKS BY 
SHRI J. R. D. TATA IN RESPECT OF 
MEMBERS OF PARLIAMENT. 

MR. SPEAKER: Shri Jyotirmoy 
Bosu, M. P., had given notice of qU€S-
tion of privilege against Shd J. R. D. 
Tata, former Chairman of Air India f 

regarding alleged ~'derogatory re-
marks with regard t() Member of 
Parliament, members of the Public 
Undertakings Committee (Sixth Lok 
Sabha) and .its Chairman", lnade by 
him in a Press statement issued by 
him on 28 May, 1979. 

This notice had come up during the 
last Lok Sabba and the then Speaker 
had gjven his consent under Rule 222 
:and the matter was referred there-
after on a motion in the House to the 
C·ommlttee of Privi"eges. Before 

owever the ·Conunittee of Privileges 
co ld iv their Report, the Lok Sabhs 

as dis 0 ved. Since Shri Jyo . may 
Bosu who h d moved he matter in 
1979, i pressing i a ain. I ive my 
CDsent under rule 222. 

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Thank OU, Sir I am 

most grateful to you. About Mr. 
p ter Mah ta, R€gional Dir ctOf, Air 
India, for U. S. and Canada, also 
have written to you and I have go 
the original document .... 

MR. SPEAKER: He has given an 
apology. 

SHRI JYOTIRMOY BOSU: I move: 

"That the motion of breach of 
prjvilege against Mr. J. R. D. Tata be 
sent to the Privileges Committee." 

MR. SPEAKER: The question is; 

"Tha t the motion of breach of 
privilege against Mr. J. R. D. Tata 
be sent to the Privileges Commit-
tee." 

The motion was adopted. 
SHRI N.G. RANGA (Guntur): Sir,. 

whether it is Mr, J. R. D. Tata or any 
body on that point, we must have 
some say before you give your con ent 
because this is a very rious matter. 
Sjmilar thjngs had happened in the 
}'8st Parliament. (Interruptions). 

MR. SPEAKE"R: Under what rule 
are you referring to? 

SHRr N. G. RANGA: You ave 
given your consent to thi motion ... 

MR. SPEAKER: L t me know 
under what rule you are referring to 
this matter. 

SHRI N. G. RANGA: It is not 
question of rule. It is a matter tha 
is now be ore he House. 

MR. SPEAK : I have given m 
consent. 

(ii) ALLEGED 
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MR. SPEAKER: As mentioned by 
me in the House earlier, the notices of 
questi·on of privilege given by om 
Member against the Minister of Law, 
Justice and Company Affairs and the 
Minister of Home Affairs for giving 
alleged misleading information to the 
House on 29 January, 1980, regarding 
th reported arrest of Sh i N. K. 
Singh, DIG CBI w re referred by me 
to the Ministers concerned for furni-
shing factual notes for my considera-
tion. A notice of question of privi-
lege given by Shri Madhu Dandavate 
against the Chief Minister of Haryana 
on the same matter was also referred 
by me to the Minister of Home 
Mairs. 

I have since received factual notes 
from the Ministry of Law, Justice and 
Company Affairs and the Minister of 
Home Affairs. 

The Ministry of Law, Justice and 
Company Affairs in their factual 
note has stated, inter alia as 
ol1ows:-

" . ... attention is invited to the 
ollowing extract from the uncorrec-

ted report of the proceedings of the 
House made by the Minister which 
alone would appear to be relevant in 
so far as the alleged arrest of Shri 
N. K. Sin h is concerned. 

'M'ay :r saty this much that on the 
information of my colleague, the 
Hon'ble Home Minister, this gen-

man has not been arrested at 
alL' 
As is clear from the statemen 

attributed to the Minister, it was made 
by him in ' the House on the basis of 
jnformation supplied at that very mo-
ment by a Cabinet cor'eague. 

It i hus clear that all that had 
b n don by the Mini~ter was to pas 
on i ormation received by him from 

colle u.n 

hi 

C n ormation Communicat d by 
m to the Law Minister w s ba d 

in orm ion which was ob-

tained on telephone from the Go-
vernment of Haryana. On 29th 

anuary I received a demi-official 
letter from the Chief Minister of 
, l'aryana, who was Camping at New 
Delhi on that day .. .. . Subsequently 
a wireless message was received 
late in the evening of the 31 st 

. January from the Home Secretary 
of Haryana Government .. it would 
be seen that the information furni-
shed by the Government of Har-
yana has consistent!.y been that 
Shri N. K. Singh has not been 
arrested. The information gi ven 
by me was thus based on informa-
tion furnished by the Government 
of Haryana." 

As my distinguished predecessor, 
Dr. G. S. Dhillon, ruled in the House 
in a similar case on 2nd December, 
1974:-

"In order to constitute a breach 
of privilege Or contempt of the 
House, it has to be proved that the 
statement was not only wrong or 
m'sleading but it was made delibe-
rately to mislead th House. In 
this connection, I may refer to a 
rulin given on 18th April , 1966 by 
the then Speaker, Sardar HukalTI 
Singh. 

The ruling was as follows: 

"If there is any discrepancy or 
a statement is not correct, there 
is no question of any privilege 
motion unless it is proved that a 
wrong statement has been made 
deliberately, knowing the true 
position. " 

In view of the factual p'osition 
ated' by the Ministry of Law, 

Justic and Company Affairs and the 
Minister of l!arne Affairs, I think 
that no misleadin info rmation was 
d 1i erat ly given to th Jiouse by 
the inister of Law. Ju tic and 
Com any ffair and the l\.tini '" er 
of Home airs. 

the notice of question 
v Shri M'adhu Danda-
the Chief Ministe of 
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Haryana, I have received a letter 
from the Chief Minister of Iiaryana 
in which he has stated inter alia as 
follov!s!-

"It is true that I held a Press 
Conference at my residence on 
the 31st January, 1980. Nearly 
dozen and a half Press-Corres-
pondents including the represen-

tive of the Indian Express 
were present. it is true 
that I was asked some questions 
about the matter concerning the 
N. K . Singh incident and several 
ne,wspapers other than the Indian 
Express and including the .... . . 

SHRI JYOTIRMOY BOSU: Par:ia-
ment will lose credibility. 

MR. SPEAKER: Please: This is not 
proper. 

"Hindustan Times, the Statesman, 
Patriot and the Tribune have re-
ported that gist of my r plies. I 
had merely stated in ans\ver to 
.a C'orrespondent's question that 
according to me it was not n ces-
sary for the concerned poHce 

authorities to wait for the Parlia-
ment to adjourn before any action 
on the complaint against Shri 
N. K. Singh was initiated. There 
was no explicit or implied djsres-
pect to the Parliament in my 
Teply .... In the nd, I would :ike 
to assure you and through you 
the Hon'ble Members of the 
Parnament that I have the high-
est regard for the Parliament 
and hold this supreme law maker 
of our land in the highest 
~ste m!' 

1 do not, therefore, give my consent 
to th matter being raised as a ques-
tion of p ivilege under Rule 222. 

SHRI JYOTIRMOY BOSU: Sir I 
am on a point of order. 

MR. SPEAKER: No point of order. 
(Tnte1' ruptions). It is my job. Mr. 
Si ~h why are you trying to assunle 
he e P.)ll ibility all the tim? 

I gave my rulling. After this rw-
ing there can be no question of point 
Or order. 

SHRI JYOTIRMO;Y BOSU: Did yoU 
ask me on what subject the point 0 
order is? 

MR. SPEAKER: Well, let me see on 
what it is. 

SHRI JYOTIRMOY BOSU: You 
have made an observation about 
J.R.D. Tata's caSe that you a e going 
to send it to the Previleges Com-
mittee. 

AN HON. MEMBER: Under what 
Rule is he speaking? 

SHRI JYOTIRMOY BOSU: Under 
Rule 223. 

Mr. Peter Mahata Regional Direc-
tor. Air India, U.S.A. and Chanda has 
written a long letter apologisi 19, but 
he has n'Ot given any unconditional 
apology. He has given a long let er 
which has been handed over to you 
about two months ago, and you have 
made the observatk)n that the privi-
lege motlon is still lying befo e you. 
You may kindly .... 

SHRI BHAGWAT JHA AZAD 
(Bhaga "pur): It is not before th 
House. You have referred it to th 
Privile es Committee; it is not b for 
th ,-louse. He cannot rai e this 
now. (Interruptions). 

MR. SPEAKER: If you have to 
write anything, you can write to 
me. Mr. Bosu, you are unneces arily 
taking the time of the ouse. 

SHRI JYOTIRMOY BOSU: • i , 
you are a super Speaker .... 

(Interruptions) 

MR. SP AK R: I haVe given it 
due con ideration. It is your privi-
lege motion not mine. You re 
again tr in to ... (Interrup on ) 
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SHRI BHAGW AT JHA AZAD: Sir, 

he is casting aspersions on the Chair. 
H must withdraw it. 

(Interruptions) 

MR. SPEAKER: I have given my 
Tuling. It cannot be qU sUoned. 

SHRI SANJAY GANDHI (Amathi): 
He cannot bulldoze the House this 
way. 

( In terruptions ) 

SHRI C. P. N. SINGH (Padrauna): 
The Hous cannot be bullied like this. 

(Interruptions) 

MR. SPEAKER: I will send you 
th reply. 

SHRI JYOTIRMOY BOSU: I will 
se the reply. In the reply he has 
apologised conditionally and he is try-
ing to say that he has done his duty. 

MR. SPEAKER: Papers laid. 

Shri Shankaranand. 

11.12 brs. 

PAPERS LAID ON THE TABLE 

AN U AL REPonT AND REVIEWS, A UDI'I'ED 
Accou TS WITH STATEMENTS FOR DELAY 
ETC. IN RESPECT OF VARIOUS EDU.~ATION AL 

AND TRAINING INSTITUTIONS 

THE MINISTER OF EDUCATION 
AND HEALTH AND SOCIAL 
W LFARE (SHRI B. SHANKARA-
NAND): I b g to lay on the Table: 

(1) (i) A copy of the Annual 
Accounts of th Regional Engineer-
ing College, Calicut, for the year 
1977-78 together with the Audit Re-
port thereOn. 

(ii) A statement (Hindi and 
En Ii h versions) showing r asons 
fOr d lay and for not laying 
imultaneously the Hindi version of 
he docum nts at (i) above. 
[Plac d in LibTary. See No. LT-
245/80]. 

(2) (i) A copy of the Annual 
A count (Hindi and English ver-

sions) of the Regional Engineering 
College, Srinagar for the year 
1977-78 to'gether with the Audit 
Report. 

(ii) A sta temen t (Hindi and 
English versions) showing reasOns 
for delay in laying the documents 
mentioned at (i) above, [Placed 
in Library. See No. LT-246/80]. 

(3) (i) A copy of the Annual 
Report (Hindi· version) of the 
Sardar Vallobhbhai Regional College 
of Engineering and Technology, 
Suraf for the year 1977-78 along 
with the Accounts and the Audit 
Report thereon. 

(ii) A statement (Hindi version) 
showing reasons for delay in laying 
the docume'nts mentioned at (i) 
above. [Placed in Library. See-
No. LT-247/BO], 

(4) (i) A copy of the Annual 
R~port (Hin<iit and English ver-
sion} of the Rashtriya Sanskrit 
Sansthan Delhi, for the year 
1978-79. 

(ii) A copy of the Review (Hindi 
and English versions) on the work-
ing of the Sansthan, fOr the year 
1978-79. 

(iii) A statement (Hindi and 
Engli~h versions) showing reasons 
for delay and also not laying the 
Accounts of the S'ansthan. [Placed 
in Library. See No. LT-248/80]. 

(5) (i) A copy of the Annual 
Report (Hindi and English ver-
sions) of the National Book Trust, 
India, N e'w Delhi, for the year 
1978-79. 

(ii) A copy of the Review (Hindi 
and Engli h versions) on the work-
ing of the Trust. [Placed in Library. 
See No. LT-249/80]. 

(iii) A copy of the Audited 
Accounts (Hindi and English ver-
sions) of the National Book Trust,. 
India New Delhi for the year , 
1977-'78. 

version of the Report wa laid on the Table on the 18th 
ay, 


